
CENTRAL ADMINISTRATIVE TRIE.UNA:.,

PRINCIPAL BENCH

OA,No. l ib? of 1998

Nfcjw Delhi, this 15th clay of Sept em be

MON'BLE SMT. LAKSHMI SWAMINATHAN,MEMBhR(J)
H 0 N ' LB L E S H RI l< . M U T H U K U M A R, M E M B E R (A )

19 9 8.

D.-b, Boclh

S/o Sh, Daulat Ram
FT/o 4 4 Bhavishyanidhi Enclave
Ma1yi y a Nagar. New De1h i~1 10 017. ... App1i ca n t

By Advocate; Shri K. Guptci

versus

1  . E rri p 1 o y e e s Provident F u n a
Organisation, through its
Central Privident Fund Commissioner

Head Office, Bhavishyanidhi Bhawan
14 Bhikaji Cerria Place
New Delhi"1 19066.

2. Central Board of Trustees
of Emp 1 oyees Provi den t F un cl
Through its Chairman
Shi"am Shaktl Bhawan

Rafi Marg
New Delhi-1 10001 . ... Respondents

B y A d v o c a t e; S h i" i V. S. R. K r i s h n a

1

-0_„.R D_,E R (ORAL )

Hon'ble Srnt. Lakshnii Swami na than , M ( J)

This OA has been filed by the applicant

seeking a number of reliefs as set out in paragrap'v 8

of the 0A. However, today at the nee ri ng. 1earnec

unsel for applicant submits that h w .1 i.

satisfied if a direction is given to the rer.pondentr

to complete the disci piinary proceedings initiated

by chargesine•et d O, L. c"- L 6.3.98 agains

within a period of three months as prayed by him l

{0 a r a g r a p ri ■" S l i v ) o i the 0 A. .'"i e as- o u. n do. t a k s L. i \

the applicant will fully cooperate in the discipl iiior

FT-

t.
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pr oc0edi n Ci > ■ l iip Qrieva'Tce is that', iisi cJuis. rr:. i

even an Enqui r y Officer or Presenting Offi cei hns bear

appointed by the respondents, which shows tho t the

respondents are not proceeding with the rno ttsr as th;-'./

should under the rules.

2, Shri V.S.R. Krishna, 'learned counsel has olsn

been heard. Me iias submitted that the respon cer! is are

in the process of appointment of an Enquiry Officer t-:

look Irito the charges against the applicar He ha;

submitted that in the facts and cir cumstar-cet ot ths

case, at least nine months time may be granted to th.:

dlscip] iriary authority to complete the erujuiry anr

pass final order thereon.

de have considered the above jp i o a d i n ci s a n a

submissions made by the learned counsel for the

parties. ' In the facts and circumstances of ties caso.

having regard to the relevant rules and in the

interest of justice, we dispose of this OA with ?

direction to the respondents to complete t he-

disciplinary pr'oceedings against the tipplicari:

initiated vide char-gesheet dated id.:. ,3S .,.e

montiis from the date of receipt of a copy of this

order . Wej, however, make it clear that the applicant

shall also fully cooperate in the

proceedings so that it can be' completed within

a b o v e t .1 rn e t r a iTi e.

No order as to costs.

J  . C- 'k-- J p J 1 ! ■; Ci i ■/

dbr

( S fTl L - L. til k S i 'i i'T! 1 'c- W ■ii iTi ..
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